IN THE INCOME TAX APPELLATE TRIBUNAL,
CUTTACK BENCH, CUTTACK

BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER
AND
MANISH AGARWAL, ACCOUNTANT MEMBER

ITA No.296/CTK/ 2024
Assessment Year :2015-16

Prakash Kumar Chordia, | Vs. |Income Tax Officer, Ward
Chandini Chowk, Naya 2(3), Cuttack
Sarak, Cuttack

PAN/GIR No.AEDPC 5126 N

(Appellant) L] ( Respondent)

Assessee by : None
Revenue by : Shri S.C.Mohanty, Sr DR

Date of Hearing : 10/9/2024
Date of Pronouncement: 10/9/2024

ORDER

Per Bench

This is an appeal filed by the assessee against the order of the Id
CIT(A), NFAC, Delhi dated 10.5.2024 in Appeal

No.CIT(A),Cuttack/10266/2017-18 for the assessment year 2015-16.

2. Shri, Id AR appeared for the assessee and Shri S.C.Mohanty, Sr. DR

appeared for the revenue.

3. The appeal has been filed on 9™ July, 2024. A defect notice has

been issued to the assessee on 10" July, 2024 as under:
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FORM FOR COMMUNICATING DEFECTS TO APPELLANT IN AN Appeal against Order u/s. 250 (Arising out of Order u/s.
143(3))

S{Ulel T®/AT / In Appeal No. ITA 296/CTK/2024
(ﬁﬂfmaﬁ Assessment Year: 2015-16)
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Appeal to the Appellate Tribunal received on 09/07/2024 against the order / orders of the UNDERSECTION143(3) in appeal
No dated the 10/05/2024 pertaining the assessment year/years 2015-16 is defective as shown below :-

e

. Cause Title wrongly filled / not filled.
Cause Title wrongly filled / not filled.
- Form 36 and Grounds of Appeal before ITAT not signed by Assessee.
Form 36 and Grounds of Appeal before ITAT not signed by Assessee.
- Respondent in Cause Title filled wrongly.
BRI Wfes § ufdard) e oRy T
4. (EF) Grounds before ITAT not signed by the person authorized u/s 140 of the IT Act.
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The appellant, may, if so advised, rectify the defect/defects within Ten Days from the receipt.
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This notice is issued without prejudice to the question of limitation which will be decided by the bench at the time of
hearing the appeal and also subject to all just exceptions that may be taken by bench or respondent at that time.
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4, It is noticed that till date, the defects have not yet been removed by

the assessee. Consequently, the appeal stands dismissed for defects.

5. In the result, appeal of the assessee stands dismissed.

Order dictated and pronounced in the open court on 10/9/2024.

Sdy/- sd/-
(Manish Agarwal) (George Mathan)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Cuttack; Dated 10/9/2024

B.K.Parida, SPS (0OS)

Copy of the Order forwarded to:

1. The Appellant : Prakash Kumar Chordia,
Chandini Chowk, Naya Sarak, Cuttack

2.  The Respondent: Income Tax Officer, Ward
2(3), Cuttack

3. The CIT(A)- NFAC, Delhi
4,  Pr.CIT, Cuttack

5. DR, ITAT,

6. Guard file.

//True Copy//

By order

Sr.Pvt.Secretary
ITAT, Cuttack



